
RAJYA SABHA [14 March, 2007] 

RE: POLICE FIRING IN NANDIGRAM, WEST BENGAL 

MR. CHAIRMAN: Now, Shrimati Brinda Karat...(Interruptions) 
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SHRI M. VENKAIAH NAIDU (Karnataka): Sir, when the House is in 
Session and when a serious incident happens and there is firing, after all the 
Home Minister is... (Interruptions) 
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SHRI BRINDA KARAT: Sir, a serious incident is happening in Gujarat. Let 
us talk about that. ...(Interruptions)... A serious incident is happening in 
Gujarat. (Interruptions) Sir, this is not the way. (Interruptions) Without notice, 
how can they raise an issue, Sir. ...(Interruptions)... 

SHRI M. VENKAIAH NAIDU (Karnataka): a serious incident has 
happended. ...(Interruptions)... 

SHRIMATI BRINDA KARAT: Sir, serious incidents in different States are 
happening. ...(Interruptions)... Sir, we want to take up this issue and discuss 
all serious incidents happening in all the States. ...(Interruptions)... 
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SHRIMATI BRINDA KARAT: Sir, let us discuss. (Interruptions) 

SHRI M. VENKAIAH NAIDU: Sir, we are asking the Home Minister to 
...(Interruptions) 

SHRI DINESH TRIVEDI: Sir, please ask the Home Minister to say 
something about... (Interruptions) 

SHRI M. VENKAIAH NAIDU: Sir, what we are asking is not to... 
(Interruptions) 

SHRI DINESH TRIVEDI: Sir, let them collect information. (Interruptions) 
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SHRIMATI BRINDA KARAT: How are you allowing this, Sir? 
(Interruptions) 

SHRI DINESH TRIVEDI: Sir, let him collect the information. (Interruptions) 
Let him collect the information. (Interruptions) 
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SHRIMATI BRINDA KARAT: Sir, what is this? (Interruptions) I am on a 
different issue, Sir. (Interruptions) 
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SHRIMATI BRINDA KARAT: How can this be done, Sir? (Interruptions) 
Sir, you are setting a precedent in this House. (Interruptions) How are you 
allowing people to stand up and speak without notice, Sir? (Interruptions) 
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SHRIMATI BRINDA KARAT: Sir, how are you allowing him to put a 
question? (Interruptions) How are you allowing this, Sir? (Interruptions)�� �������
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MATTERS RAISED WITH PERMISSION 

Demands of tribals from Jharkhand 
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